NOTICE


Hon'ble The Chief Justice has been pleased to pass following order dated 20.01.2011 which shall take effect from 01.02.2011 :–

(A) The restoration application in the case, which has been dismissed in default by the Division Bench, may be listed before Hon'ble The Senior Judge of the Bench which dismissed the case in default when sitting in Division Bench, irrespective of the jurisdiction which subsequently may have been assigned to the Hon'ble Judge.

(B) In case, Hon'ble The Senior Judge of the Bench which dismissed the case in default has been transferred permanently or till further order/retired and is no longer available at the place of sitting, then application for restoration may be listed before the second Hon'ble Judge of the Hon'ble Bench which dismissed the case in default, when sitting in Division Bench, irrespective of the jurisdiction which subsequently may have been assigned to the Hon'ble Judge.

(C) In case, neither of the Hon'ble Judge which dismissed the case in default are available on account of being transferred permanently or till further order/retired and no longer available at the place of sitting, the application for restoration may be listed before the regular Bench having jurisdiction  to hear the matter.
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